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Mr. Chairman: The bell is being 
rung-Now there is' quorum. 

ShrI Hathl: I beg to move: 

"That the BilI be passed". 

Mr. Chairman: The question is: 

"That the Bill be passed". 

The moti<>n was adopted. 

16.07 bra. 

INDIAN TARiFF (AMENDMENT) 
BILL 

The MInIster of Commerce (Shrl 
MaDubhal Shah): Sir, I beg to move: 

"That the Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consideration." 

Sir, this Bill mainly seeks to amend 
the First Schedule to the Indian Tariff 
Act, 1934, in order to give effect to 
Government's decisions on certain re-
commendations Il! the Tariff Commis-
sion. Hon. Members will have observ-
ed from the Statement of Objects and 
Reasons attached to the BilI that the 
Bill seeks to discontinue protection 
with effect from the 1st January, 1966 
til six important industries, which 
have now in the opinion of the gov-
ernment reached a -tage of maturity. 

Copies at the Tariff Commission's 
reports on all these industries and of 
Government Resolutions issued on 
these Reports have already been laid 
on the Table of the House and Notes 
on each of these industries have been 
circulated for the information ot the 
members of the Hduse. The nlltes cir-
culated to the members contain a gist 
of the TariJr Commission's recommen-
dations in respect of each of these 
industries. Hon. mebers will no doubt, 
have gIlne through the documents and 
I shall not. therefore, take much time 
of the House by going into detail. of 
th"e indutsries. 

I shall lirst give the House a brief 
re!fUme of the working of the Tariff 
Commh!slon with particular reference 

to protection to indigenous industries. 
Under the provisions of the Tan!! 
Commission Act, 1951, a permanent 
Tariff Commission was constituted in 
January, 1952. The main functions of 
the Tariff Commission cover (i) 
dealing with references from 
Government On matters relating 
to tariff protection generally; 
(ii) undertaking SUo motu in-
quiries into the work.ing of protection; 
(iii) keeping a continuous watch 'over 
the progress of protected industries; 
and (iv) dealing with lI"eference from 
Government on fixatiOn of fair prices 
of commodities, whether protected Ilr 
not. The Tariff Commission has wide 
discretiOn in regard to application of 
the general principles relating to fixa-
tion of protective tariffs. It also wat-
ches the effects of protection on 
other ind ustries and on prices. Be-
sides, the progress of the protected 
industries is watched and reviews 
of prices undertaken. The Tariff Com-
missi'On also makes ancillary recom-
mendations on matters other than ta-
riff for development of the industry. 

Sir, on 1st January, 1965, the House 
will be glad to know, the number of 
protected industries stOOd at Ilnly 15 
out of the vast gamut of industries 
running in this country. This include. 
industries on which protection is due 
to expire at the end of this year, 
namely, 31st December, 1965. In addi-
tion to these industries, there is the 
'safety match industry' which was pr'O-
tected in 11128 for an indefinite period, 
and which I have the honour to 
place before the House for de-protec-
tion. 

While the Tariff Commisison recom_ 
mended de-<protecti'on oo! the sate\)' 
match industry which was protected 
in 1928 for an indelinite period, the 
Commission recommended continuance 
of protection to sheet glass. non-fer-
rous metals, electric m'Otors, power 
and distribution transformers and au-
tomobile sparking plug inctustrits. The 
position in t:eSpect of all these indua-
tries ia detailed in the not.,. already 
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circulated for the information at han. 
Members. Government bave accepted 
the recommendation of the TariJ'l 
Commission tor de-protection of the 
safety match industry. The Commis-
sion's recommendations for C'Ontinu-
ance of protection to the remaining 
five industries, namely, sheet glass, 
non-ferrous metals. electric motors, 
power and distribution transformers, 
and automobile sparking plugs, for 
some years have been considered care-
fully by Government Here I want to 
draw the attention of this han. House 
to the ract that, in view of the pre-
sent position where we have succes-
sive plans going :Up in the national 
economic programmes and where more 
than one method to protect certain 
industries have been already institut-
ed, the Government, having regard t'o 
the progress these industries have 
made so far and the fact that in the 
present circumstances there is no like-
lihood of any unhealthy competition 
from imports, because W~ have dras-
tically restricted our imports due to 
foreign exchange and other situations, 
do not think it nece l~  to continue 
the protection to these industries 
which otherwise will certainly 
receive protection as a continuation 
of duties on these as part of the r"v,,-
nue. Therefore, the Government 
nave decided that the tariff protection 
to these industries need not be con-
tinued beyond 31st December, 1965. I 
hope the House will welcome thls new 
departure in the G'overnment policy, 
that when other measures besides the 
normal tariff protection are available 
we need not linger on with well estab-
llsned Industries which otherwise can 
secure protection from other measures:. 
Therefore, Government propose to 
continue the present rat .. of duty on 
sheet glass, non-ferrous metals, elec-
tric motors, power and distribution 
transtormen and automobile sparking 
plugs on de-protection from lot Janu-
ary, 1966. In the case of safety match 
also the sam" rate of duty will con-
tinue on de-protection. 

I Ilope the House will welcome this 
new departure in the Government po-

licy wh..-by the indefinite character 
of protection In several industries 18 
being modified or given up without 
hurting the industries' reqUIrement of 
protection against foreign c:ompetilibn 
which is getting always severer from 
year to year. 

With these words, Sir, I bei to move 
that the Bill be taken into considera-
tion. 

Mr. CbaIrma.n: Motion moved: 

"That the Bill further to amend 
the Indian TariJ'l Act, 1934 be 
taken into 'consideration. OJ 

Shrl V. B. Gandhi (Bombay 
Central South): Mr. Chairman. Sir. 
this Bill seeks to irlplement ,the 
decisions of the Gov'arnment on the 
reports of the Tariff Commission in 
respect ot certain industries, industriel 
like sheet glass, safety matches, 
electric motors, automobile sparking 
pi ugs etc. We endorse this simple 
bill. There is reaUy nol much to say 
about it except to say that We endorse 
the decisions of the GoverMlent. 

I would, particularly, lay in regard 
to\he withdrawal of the indeftnlte 
protection which safety matches boac! 
for a long time, that We particularly 
hail that decision. The safety match 
industry had protection .ince 1928, 
almost for 37 years, and there is some-
thing we ought to say about this 
industry. Thl. indu.otry is one of 
those early pioneers that entered 
foreign collaboration a. early a. 1928. 
and at that time the conditions In 
India were very different from what 
they are today, because the BrltUh 
deminntion over Indian e<'onomy waR 
real in ~  lel18eo and there was, 
naturally. the British desire to _ 
that India was not allowed to make 
progress in indu!ltrtaJioation. But, force 
of circumstances In course "f time 
compelled the British also to chang. 
their attitude toward. Indi .. indust-
riamatian. Particularly. conditions 
arising <>Ill Of the First World War In 
191' led to same re-thinking on this 
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attitude of the British towards Indian 
indwtrialisation. For instance, in the 
years of the First world War, becauBe 
c1f Germany'. action In the Britisn 
India was cut off from. its source of 
supply of Safety matches for a long 
time and India was reduced to Jiving 
a life without safety maches. But 
later on, of course, the Japanese carne 
in to help with their very crude pro-
ducts, but, any way, bad matches 
were better than no matches. Of 
'course, the BrLtish also changed their 
attitude in course of time and the 
first Fiscal Commission was appointed 
in 1921 under the chairmanship Of a 
Bombay Knight Shri Ibrahim Rahim-
toola. That Commission reported in 
1922 and advised the Government or 
the day ,that some amount of protec-
tion should be given to industries In 
India with, of course, the usual safe-
guards and cautious policies. Anyway, 
that was the beginning. The Western 
India Match Company was one of the 
earU .. t campani.. to enter into a 
collaboration arrangement with a 
foreign firm. We particularly hail thla 
decision of the Government, because 
after all these yearS the firm does not 
require and is freed from protection 
and is capable of standing on its own 
legs. But 1 think it is only theoretical 
because in actual fact th .. industry has 
been really relying on itself without 
any need tor protection. 

In the notes c1rculatedby the Min-
istry of CommerCe far the lof=ation 
of members al.o there are references 
to several other firms Ilke Pilkingtons 
of Great Britain, Asahis of Japan and 
M .... rs. Hobert Bosch of Q<:Irmany. 
These are gr .. at narnes In the world of 
industry with international reputation. 
I am really glad to know that all 
these first-rate flnns Of International 
repute haVe entered into collabOll"ll-
tion with Indian finn. and are work-
ing for the progress of India with 
their Indian partnprs. I hope they are 
receiving fair treatment at1d eve!'y 
opportunity for progress at the hands 
Of the Govemment of India. WIth 
these words, I support the Bill. 
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Shrl Mllnubbal Shah: I am ,..ate-
fUI to the House and to the hon. 
Members for their genenl suJlPOr\ to 
this Bill which leeks to live con4r-
mation to Government decision •. 

Th""e was a slight rnisunder,tan4-
1111 In the _h of my hon. frlencf 
Shri Onkar Lal Berwa. The with-
drawal Of protection bas nothing to 
do with the J>OOr farm.". getting these 
at a higher price than what is preva-
lent today. This Bill only relates to 
protection against forelin imports. 
Even otherwise, as I had m"ntioned In 
my opening speech, foreign Imports 
are not being allowed beeau1e of the 
restrictive Import policy wbich we 
have been following fOr the last SO 

many yean. Therefore. I can aSJure 
Illy hon. friend, and also SIui Tul,hl-
tla, Jadhav that the misunderstandinll 
is entirely un und ~ and there ;. 
nothing In this Bill which will atreet 
the prices of these motors and engines 
and other thin.. required by the 
agriculturists, nor will the removal of 
the protection .. luch militate apl.nat 
the sman industry a9 cOmpared to the 
~ig industry. That type of protection 
i. already built into tbe l nnln~ 

syst..m under which the small-..,.Ito 
Industries which manufacture trac-
tional hone pow"r and small horse 
power motors are adequa'tely pro-
tected by various measures and are 
positively promoted. 

I shaIl place before the HoUSe oe .. 
fact in this connection. If hon. Mmn-
her. would look at pa,e 2'7 "If the 
notes on the TariA' c-tuuion'. 
report, they wiII ftnd that the produc-
tiOn of electric motora which was only 
12,000 in lIK8 haa now reachea 
2,20,000, whiCh is almost an !ncreue 
of l~ to 2D times In production. I 
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would like to submit that the country 
i. more or less self-sufficient in the 
case Of these low horse-power and 
fractional horse-power motors. On tOP 
of It, nOW we are going in ~ big 
generators, ciTCwt-breakers, sWltch-
gears and turbines. One factory at 
Bhopal, as the House is aware, is 
already functioning. The Hardwar pro-
ject is very soon being conunissione.d. 
The project in Andhra Pradesh and in 
Madras with the units which are 
going to make a complete turbo-
alternator and generator for power 
projects will all be commissioned very 
soon. That does not mean that India 
becomes self-sufficient overnight, but 
it will be a great stride, if OTlly the 
House would recall what the position 
was before; I have been associated 
with industries for many years, and I 
may tell the House that it was difficult 
to conceive of India making a 10 H.P. 
er a  3 H.P. motor before a decade and 
a half But today, we are planning for 
65.000' k.w. lien era tors and alternators, 
and maybe, very soon. with the ~d

war plant with Soviet collaboration, 
the Bhopal plant with British coUabo-
ration and the other one with Czech 
collaboration, we shall be making 
generators of lZ5 M.W. capacity or 
even 150 M.W. capacity in a single 
piece. Therefore, tire stage to which 
this industry has raised itself through 
the policies of Government and ,the 
dynamism of the entrepreneurs both 
In the public and In the private sectars 
should be recognised by the House 
and the House will, therefore, realise 
that it is no more necessary to continue 
them as sheltered or protected indus-
tries. That does not mean that there 
i. any foreilln exchange to allow a 
larger measure of imports Of .these 
items. So. It is not a question of 
relying upon the imports of these 
machinery and motors and electrical 
goods and various other tYpes of pro-
duels and thereby having foreign com-
petl'-ion. ~ a matter Of fact, these 
industries have noW also started a 
good amount of expart. Even though 
we are some what higher in price, our 
electrical motors and diesel engines 

and engineering goods In general thiB 
year are almost registering an export 
of Rs. 30 crores in a fuU year, as com-
pared to a meagre export of about RH. 
2 to 3 crores before five years. We pre 
also putting up or eStablishing big 
textile mills, sugar factories, cement 
factories, rayon factories, razzor blade 
factories, etc. in foreign countries In 
Asia and Africa. I would not like to 
take the HOUse into the details of thoo;e 
things now. But those are weU known 
facts. 

What I am seeking to urge is that 
these industries have come of age, and, 
it is, threfore, very heartening that 
today we are deciding to deprotect 
·these major industries. 

There was a slight misuderstand-
ing in the mind of Shri Sinhasan 
Singh-he is not here-when he was 
asking, 'What will happen to the prices 
of these products after these industries 
are deprotected-safety matches, sheet 
glass etc? Unfortunately, he misunder-
stoOd, electric motors to mean automo-
biles for travelling. That does not 
matter-all are motors. The local 
prices are not regulated by these 
duties. On the contrary, in the las\ 
session, I had the privilege to bring 
forward a Bill before the House, whicb 
the House passed, according to which 
whatever excise duties are levied for 
the purpose of revenue of protection 
are suo motu converted into counter-
vailing duties for the purpose of 
equalisation of the burden. 

Shrl SblnilfO (Marmagoa): There 
is no interest In the debate. 

Shrl MaDubbal Shall: The bon. 
Member's observations are on record, 
.0 anyhow I must also place on reccll'd 
my reply to them. 

I was saying that, that matter was 
totally misunderstood. 

I need not say anything more 
because I have replied to most of the 
conunentl made by bOD, Memben; 

also there ia another important matter 
before us tor consideration. 
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..... Chalmwl: He has sufllclent 
time. 

The question Ia: 

"That the Bill further to amend 
the Indian Tarilf Act, 1934, be 

taken into consideration". 

The motion WIl8 adopted. 

Mr. Chalnnan: There are no amend-
ments to clauses. 

The question Ia: 

'That clauses 1 and Z, the En-
acting Formula and the Title 
.tand part of the Bill". 

The motion WIl8 adopted. 

Clauses I and 2. the Emwting Fonnula 
lind thp Title were added to the Bill 

Shri Manabbal Shah: I move: 

"That the Bill be passed". 

Mr. Chairman: The question Is .... 

Shrt Har! Vlabna Kunath (Ho-
shangabad): At least before the Bill 
Ia passed, there should be quorum 
In the House. 

Mr. Chairman: The bell is being 
rung. ,Now there is qUOnml. 

The question is: 

"rhat the Bill be pa.saed. ... 

The motion WCl$ adopted. 

ta." Ian. 

RoESOLUTION RE: REPORT OF 
RAILWAY CONVENTION COM-
MITl'EE 

TIle MIUter 01 BaIJ1r&JII (Slui 8. 
IL PatJI): Str, I beg to move: 

"'lbat this House approv.. the 
recommendations contained In 
the Report of the CommIttee 
appointed to review the rate ot 
41vidend which Ie at present 

payable by the Railway Under-
taking to General Revenues as 
well as o\Jher ancilJairy matteno 
in connection with the Railway 
finance vis-a-vis the General 
Finance, whit'h was presented. to 
Parliament on ZSth November, 
96~  

The Committee consisting of 12 
Members of this House and 6 of the 
other House was constituted In 
terms of a Reso'ution passed on the 
11 th of May, 1965 by this House and 
On the 13th of May, 1965 in the other 
House. 

ThL. is the Fourth Convention 
CommitteE" to examine these issuM 
after independence. 

I do not want to take the time of 
the House, but this is a very im-
portant resolution, and I would give 
a little background so that the House 
will understand the continuous pro-
gress that the railways are making 
and the increasing financial contri-
bution from then that thl. House hal 
been expecting and is being given. 

I need only aay that a satisfactory 
working relationship has been esta-
blished between Railway and Gene-
ral Finances in the post-indepen-
dence era, and the principles enun-
ciated by the Convention Com-
mittee of llK9, which was the first 
Committee, have broadly been 
accepted by luccessive Committee. 
with such changes as were justl1led 
by the circumstance. obtaining at 
the time of each periodical review 
Of the Convention. 

The main question betore the 
Convention Committee was the form 
and the quantum of the return to 
General Revenues on the capital 
Invested on the Rail ... a)"ll. Sur-
ceuive Convention Committee. In-
cluding tills one, have c~ ed that 
a pre-determined rate of dividend 

on the Capital-al-char,e b the mOlt 
satisfactory arrangement both for 
Railways and for General Finance, 
abo that the rate Ihould be revlew-


